hl TEM NO. 51 COURT NO. 6 SECTI ON 1|

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No(s).3453/2004

(From the judgenent and order dated 19/03/2004 in CRLA No. 227/2002 of The H GH

COURT OF RAJASTHAN AT JODHPUR)

JALARAM Petitioner(s)

VERSUS

STATE OF RAJASTHAN Respondent ( s)

(Wth appln(s) for bail)

Date: 11/04/ 2005 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE K. G BALAKRI SHNAN
HON BLE MR. JUSTI CE B. N. SRI KRl SHNA
For Petitioner(s) M. UU Lalit, Sr. Adv.

M. Ram N was, Adv.

Ms. Pratibha Jain, Adv.



For Respondent (s) M. Kumar Kartikay, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER

Four weeks’ tine is granted for filing

vakal at nana.

(R K. DHAWAN) ( VEERA VERMA)

COURT MASTER COURT MASTER



